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Law Chambers for Advocates in
Kerala High Court

2676. Shrl A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to stale:

(a) whether the Advocates of
Kerala High Court have represented
tor providing Law Chambers in the
High Court premises;

(b) if so, the steps taken in
ma'ler?

the

The Minister of Stale in the Minis-
try of Home Affairs (Shri Hathl): (a)
Yes, Sir.
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(b) Government have decided to
put off the construction of the pro-
posed building for the Advocates
Association in view of the present
strain on finances,

Library of Kerala Advocates’
Assoclation

2677. Shri A. K. Gopalan: Will the

Minister of Home Affairs be pleased
to state;

(a) whether Government are pay-
ing any grant to the Library of the
Kerala Advocates' Association;

(b) if so, how much; and

(c) whether there is any proposal
to increase the grant?

The Minister of State in the Minds-
try of Home Affairs (Shri Hathl): (a)
No, Sir.

(b) and (c). Do not arise,

Acquisition of Garden Lands

_a J Shri P, H. Hheel:
=n A“LShri Ram Singh:

Will the Minister of Home Affairy
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to acquire the
lands of the garden owners of villages
Bhorgurh and Kurani:

(b) if so, the reasons therefor: and

(e) if the answer Lo part (a) above
be in the negative, the steps being
taken by Govermment to exclude the
same land from the Plan prepared for
acquisition?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) Yes, Sir.

(b} The land in question is reguir-
ed for the purpose of developing
Narels as a Ring town in accordence



Seizure of
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with the provisions of the Master
Plan for Delhi.

(e) In view of the reply to part
(a) above, the question does not arise.

Foreign Boats near Andamans

2677-B. Shrimatl Savitri Nigam:
Will the Minister of Home Affairs be
pleased to state the number of foreign
boats captured around the Andamans
gea while fishing in the Indian terri-
torial waters during the last one year?

The Minister of State in the Minis-
of Home Affairs (Shrl Hathi):
Altogether 10 foreign fishing vessels
were captured around the Andaman
and Nicobar Islands in the Indian
Territorial Waters during the last one
year.
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CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE
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